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IN THE CENTRAL AMMINISTRATIVE TRIBII AL,

CAL UTTA Byu QI, KOLKATA.

ETAIL S OF THXE APPLICATION 3

PARTL QUL AR S OF T HE 'APPLI CANT &

Shiri Nripendra Nath Mondal, sop of Late Migneswar Mondal,
éi aged abut 61 vears, worked zs R a Pogtman, pool Ram.gan_]
Se0s, Assansal Divn., resld'l.ng at Vill, & P, .Me;a, Diste-

B'an}mra' PIble7 2213 430

‘f" LK APPLI @I\IT.

-V ER SU S

l. Union of India through the SeCretary, Department Of
Post, ilinigtry of Communic_tion, MNewxiReidtk DK Bhwan,

2, The Q\ierF PO 1_ }JI as'CLT' beneral, Yogaym Bh’{”a'ﬂ; C R. AVQ'DU.Q
Kolk ata=700 012:° R

"-‘

3. The @&ri’ &onrJ.ntendent of °o~t O::£1ces, Asoan o]_--'/.D’J";'visj_on,

Assansol, :D:Ls te erdwan, P-a-ll-7 1 3301.
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH
_ KOLKATA
No.O A.350/725/2014
Date of order: 18- - [

Coram : Hon’ble:Mrs. Bidisha Banerjee, Judicial Member: -~ -
‘Hon’ble'Dri Nandita Chatterjee, Administrative'Member

NRIPENDRA NATH MONDAL

VS.
UNION OF INDIA & OTHERS
- (POST) _,
For the applicant -~ %I\@?%& @ﬁ’aﬁ?ﬁ@éﬂcou nsel,
For the resﬁgé‘ﬁdeﬂ%u

The ép:p-lica it

occurrence of vacancy "‘Cﬁw-rs-- '.06 2001 ‘emanates from a

communication dated 18.05. 2007 ‘as contalned in Annexure R-2 of the

0.A. which is reproduced herédridér:— '

“Department of Posts, India
O/o the Sr. Supdt. Of Post Offices
Asansol Division
Asansol-713301

No :- _R~21/Rectt/Pman/2000/CAT Case/02. dated Asansol~the --'18/05/07
There were following - vacancies. as approved. wde R.O.. letter.-

no. PMG{SB)/SFE/Postman/MmI Guard/ZOOO dated 26 02.01 in Postman
cadre for the year 2000.
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In Departmental Quota

oc 0BC SC ST TOTAL
8 0 2 1 = 1

Out of these eleven(11) vacancies, as no departmental candidate had come

- out successful in the Postman Examination, 2000. held on 11.03. 02. As per

rule, the unfilled Departmental Quota of vacancies would have been added
to the outside quotafon merit only). Hence the categorisation of the vacancy
has been recast. It is as follows:

oc 5C oBC ST TOTAL
6 2 2 1 = 11

No ST official has come out successful. The result was published on 06.06.01
and was as folfows:

oc SC

2 1

é«»

in pursua e‘ order of ‘anébfe“l« Al QA 23 of Zod%atedile 09.06 & RO -
letter no. PWG(SB}/SF GE. g «Kol-12 the 15 3&2%25 two more
GDS off:cm!s were d‘_claredi‘successft%lfon 0 #Zx(not fegtﬁms fgﬂows

(66;01/2002 - datredﬁKol 2 the

S

rereby declared@ﬁ%ces ful for

?Roll no. Commumty

et e ighation __ |
"WB/95/0/2@0§7 SL 0 '{sf::mw@@mmé‘} g,/ :
$ | EDMC, Ramnag 6‘\,

-Sri Dulal Ch. Bid EBT M"ﬁj‘ i
"xBldbannagarva@gp N
4. 12(now Eoswgku%;ha)

ws/zzs/’éﬁxg?obc%.gq " S+ Npipéndra - Nathf |
‘Mondal, EDBPM;“-"Bhuri e

%‘ﬂ‘«? | Via Haripur

WB/98/0/2000/ASL JSrﬁMrtansCh*‘G"‘be OBC
‘ EDDA, Egera, Via -
Ballavpur
WB8/67/0/2000/ASL Sri_ Bidhan Ch. Mondal, | SC =

EDSPM, Baradhemo

Sr. Supdt. of Post Offices
Asansol Division
Asansol -713301”

Citing the afores‘éid, Id. counse) for the abbiicén_t would argue _ B

that although the vacancies‘accrued for the year: 2000 and a notification



was issued in 2001, the promotions were effected from 2007 as a
result of which the applicant-has ‘been brought under the purview of
New Pénsion Scheme effective from 01.01.2004 and if the promotion
was.antedated:he;would have come under the purview of Old Pgnsibn

~ Scheme 0f:1993-which would have been far more beneficial to him. '

5. Ld. counsel for the respondents vociferously opposing the prayer
would submit that his right to pension accrued only upon his promotibn'

effected from 04.06. 20037 TQ%&pl’ycant served as' EDBPM from

22.10. 1982 to 03 kr2007 The vacancnes accrued %r:gtl‘?%year 2000 for‘

b e §
€ resent ag‘;hca ‘5 and

rrregwlarﬁm No 2’-‘ 500

one ESI’I I_ _ this
’grdates

mcludrr\ the pre{gnt ‘ e -}on ! '05.2007

and as suchi e l.ned ast ’“2007 U 'der. lew Pensron

Scheme. Havmgin,et re from servrceg@---"101ﬂ2013 he failed to

“complete 10 years’ regular serviesTRat inures to pension. Ld. counsel -
for the respondents would contend that seeking a relief of antedating -
promotion to that of date of publication of result i.e. 06.06.2001 was an

afterthought and having retired from service on 31.01.2013 the

applicant is not entitled to count his service as EDBPM towards pénsion.

6. We heard the Id. counsels for the parties and perused the" :

materials on record.



. from theardate%’imwas er “.A-_;L”

7. Since admittedly the applicant became entitled:in the year 2000

but was erroneously not promoted from 2001 which would have
entitled him to be governed under the Old Pensidn R‘ules and having
noticed the de‘cisi‘on in 0.A.N0.23/2002 directing the respondents to
enlarge the panel of 2001 and inclusion of the applicant in the said
panel and his 'promotion to the cadre of Posfman/MaiI Guard and

having hoted ‘that the respondents ought to have included him in the

......

applicant’s claim for St ’%atmg the date of hﬁégépr:%tton notionally
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